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2, JAYd Udg gRT I fgfad fhar irar ® & Saa uRes # o f = el # fafdse
o a7 8, SRIed Ao & forg g &1 oo Smfard B |

2. I ARREEET U ) fdadl @, S S99 9RRId 81 96d 8 B FeN & fog
qfA 3rS, gard SR gaeaRernud H I ufaer ok uReRiar «ifer e, 2013 (2013
BT 30) BT TRT—11 B SU B I SR B Il 2 |

3. lﬂ\dlfh‘l gRT §RT U MK BT YA &R gU oI [3rael Uael 59 999 59
QUHH H HRIRG G JAMNHTRAT I HHATNRAT AR SHDI DI ot a1 fbar A1 H H
PR IR AT B TAT IU URT FIRT AU FAT A 3 T BRIT DT B & ol T8y
WReR <d 2 |

4. I3 N RRagg afea R Saq oRes 4 oR@ 9 & ol ) 313 amdfa &1 d 98
svafﬁ?ﬁma%wﬁlﬁgﬁa%wﬁ?aﬁm$%ﬁmﬁr@ﬁwﬁﬁ—mw,m
fofor fovmT, AvS), (RRo Wo) & el ST+ 3MUf SRR &R Aadhell ® |

3

fageofy
S SRR HIC) AT 0 BT (FAT AR

BHIRYR THRYR PHUTS 483 /64 /1 0—2
Tt 1 0—2

SIESIENS

TERIEART / —

o gz | (dlre o) |

e T famT

fRretr—2, 19 3, 2017

o dofoss<go(d10)TH(5)31 /2015 ——Ich: BHAEA U< & YA DI I8 Yadid Bl ©
5 RHEd oY AR B WAR I R AEG-h JAH 7 THd SU Jeldl &R0 BIel
IR, B BIE IR T IU a8 WISl gwafl, dedlad AT, NTear doe] 9 2T
Y # U ST AF-3 @ i g qf eifvta weAl J1ufed ', Jrdua Udg gRT I8 SifRIfd
foar S 2 6 Saa uRer # oiar & = fqaeoll | [fde f&ar @ &, Swie w@ed &
forg g &7 3o ST 2|

2. Ig iferRgEe v vt faaal @1, S 399 ARfd 81 9ad €, @ STHeR & forg
A 3rS, Yard SR gaeaenud H I gfaer ok UReRiAr Affer s, 2013 (2013
BT 30) Bl IRI—11 B SUGHN B SId ST B I |

3. ti\qum YRT ERT U MR & TANT &R §U IUTd 39l U<el 39 999 39
QUHH H HRIRG T4 JAMHTRAT I HHATRAT AR SHDI DI St B bl {1 A H gaer
P AR FIEUT B TFAT U IRT FIRT UM 1@AT TAT: T FHI BT BT B & oIy A
WRPR < 2 |
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4. Bz ¥ fRaag afed O I aRes 4 ST 9 & ool R 3Is mdfa 81 df 98

9 ARRIET & USRI B & WIS f3d & A & Wiax foiRad U H Y—a7oi |HTEdl, Ald
fefor fvmT, AvS), (RRo Wo) & el ST+ 3MUf SRR &R el ® |

IGERYIN
et RERIC HETA ERIRT 0 T (20H)
Bl HATAl S9 HeTel &R 155 /1 0—00—33
327 /1 0—00—18
foam: 2 0—00—51
B HATAl U HETA PIeTel 3/1 0—00—14
4/1 0—00—15
5/1 0—00—15
7/1 0—00—21
8,/ 1 0—00—21
9/1 0—00—24
10 /1 0—00—28
1/1 0—00—24
IEIHE: 0—01—62
EASSA HATeAT QY HETl 9181 562 /1 0—00—66
557 AT 0—01—60
560 /1 0—00—38
554 /1 0—00—60
553 /1 0—00—28
547 /1 0—01—26
545 /1 0—01—58
521 AT 0—00—67
522 ATTH 0—00—93
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525 /1 0—00—69
526 /1 0—00—60
207 /1 0—01—20
559 /1 0—00—20
425 /1 0—00—64
188 /1 0—00—48
188 /2 0—00—44
foar: 16 0—12—21

SICKEEAN

TERIEART / —

arfdo geafea (cfe o) |

PUBLIC WORKS DEPARTMENT
NOTIFICATION

Shimla-171002, the 18" April, 2017

No. PBW(B)F(7)3/2009-1.—In continuation to this department notification of even number
dated 1st October, 2016 and 5th April, 2017, the Governor, Himachal Pradesh in exercise of the
powers conferred u/s-3 of the HP Road Side Land Control Act, 1968 (Act No. 21 of 1969) is
pleased to declare the following mentioned roads as Major District Roads:

Sr. Name of Road District Length MDR.

No. (in Kms) No.

64. | Chhaila Neripul Yashwant Shimla/Sirmour/Solan 86.300 | 73
Nagar Oachghat Kumarhatti

65. | Sainj Chopal Nerwa Shallu Shimla 90.000 |74

66. | Shalaghat Arki Kunihar Brotiwala Solan 80.400 |75

67. | Shimla Tatapani Mandi Shimla/ Mandi 185.600 | 76

68. | Shimla Kunihar Ramshehar Nalagarh | Shimla/Solan 112.300 |77
Ghanoli

69. | Dharamshala Dadh Palampur Holta | Kangra/Mandi 90.000 |78
Chadhiar Sandhol (Except NH portion)

70. | Jogindarnagar Sarkaghat Ghumarwin | Mandi/Bilaspur 83.000 |79
(except NH portion)

71. | Jawalamukhi Dehra Jawali Rajaka-Talab | Kangra 79.600 | 80

72. | Mehatpur Una Mubarikpur Daulatpur | Una 67.000 | 81
H.P. Boundary (except NH portion)




H.P. STATE LEGAL SERVICES AUTHORITY, SHIMLA-171 009

OFFICE ORDER

Shimla-9, the 21° April, 2017
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73. | Pong Dam Fatehpur Jassur Kangra 53.000 | 82
74. | Nurpur Lahru Tunuhatti Kangra/Chamba 42.200 |83
75. | Una-Aghar Barsar Jahu Bhambla | Una/Hamirpur/Mandi 126.300 | 84
Nerchowk
76. | Chamba -Tissa Chamba 62.000 | 85
77. | Hamirpur Sujanpur Thural Maranda Hamirpur/Kangra 59.000 | 86
78. | Shahpur Sihunta Chowari Chamba 52.000 |87
79. | Ranital to 32 mile (Kotla) o/o to 39.600 | Kangra 39.600 | 88
Accordingly the total length of Major District Roads in the State will be 3767.530 kms.
By order,
Sd/-

Addl. Chief Secretary (PW).

No. P.F./LSA/Secretaries/2016/.—Hon’ble the Executive Chairman, H.P. State Legal
Services Authority has been pleased to grant of 42 days commuted leave w.e.f. 28-2-2017 to
10-4-2017 (42x2=84 days) in favour of Mrs. Neha Dahiya, Secretary, District Legal Services
Authority, Kangra at Dharamshala.

Certified that Mrs. Neha Dahiya had joined the same post and at the same station from
where she proceeds on leave, after the expiry of the above period of leave.

Also certified that Mrs. Neha Dahiya, would have continued to hold the post of Secretary,
District Legal Services Authority, Kangra at Dharamshala but for her proceeding on leave for the
above period.

JMEPRT UG HRETT fIHRT
fBmaT—2, 21 WS, 2017

By order,

Sd/-

Executive Chairman,
H.P. State Legal Services Authority,
Shimla-171 009.

T .G —TH(10)—9 / 2014 —— B9 YS9 & ogUTe, f2AMEe Ueel Jed uRafed
PR RATTH, 2005 (2005 HT AT TS 12) B ORI 63 §RT Ua<d AfGdAT BT TN B
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U 39 fOMRT @1 SifeRge | UR.UA—UH(5)—4 /2005 ORI 02 fa¥=R, 2005 ERT
AfERIfrd SiR oud, fRoradl UQel (SRR § dRRg 07 9w, 2005 &1 U&TRK fRAmae
g3l Hed uRaftfa e 94, 2005 &1 IR A B & oI @ 997 2, feriq—

1. <o W iR URW—(1) 39 sl &1 Wfera M RReee v qea uRaffa ax
(i demer) o, 2017 7|

(2) ¥ M, oA f3ATerd Uee | UhRE B aRE W ug< 8 |

2. ¥ URAd &R gHU—1 & FET—RHEd gev o uRaftid @R ¥, 2005
(2 399 39 UTaNq "S& MM B8 197 ©) & Jd uRakid &R gwu—1 ¥,

"1, AH IR BRI BT A" 3fp, gl 3R gl & H ) FEfalad e, s,
g 3R IR & SV, JFATe—

“1. PRIR Bl ATH:—

(@) U9 (MY @« |9 @
i :n—q

(@) I B A

3. ¥ URafld o) USU—4 B WRNE——Sod FHE ¥ daE qe uRaffa aw

UT—4 F “BST oo P W9 H* gl 3R forg & v R faEfaRad
(@) U (AR AT FRT) B TTAR T IR (@)
HTATT BT AT oo " g, d1eR IR Y W WU |
TSI EINT,
FRIRIRG / —

YeITE A QadRI TG HRE) |

[Authoritative English text of this Department Notification No. EXN-F(10)-9/2014 dated 21 /4/2017
as required under clause(3) of article 348 of the Constitution of India.]

EXCISE AND TAXATION DEPARTMENT
NOTIFICATION
Shimla-2, 21°" April, 2017
No. EXN-F(10)-9/2014.—In exercise of the powers conferred by section 63 of the

Himachal Pradesh Value Added Tax Act, 2005 (Act No.12 of 2005), the Governor of Himachal
Pradesh is pleased to make the following rules further to amend the Himachal Pradesh Value
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Added Tax Rules, 2005 notified vide this Department Notification No. EXN-F(5)-4/2005 dated 2nd
December, 2005 and published in the Rajpatra, Himachal Pradesh (Extra ordinary) dated 7th
December, 2005, namely.—

1. Short title and commencement.—(1) These rules may be called the Himachal
Pradesh Value Added Tax (Third Amendment) Rules, 2017.

(2) They shall come into force from the date of publication in the Rajpatra, Himachal
Pradesh.

2. Amendment of Form VAT-I.—In the Himachal Pradesh Value Added Tax Rules,
2005 (hereinafter referred to as the 'said rules'), in form VAT-I, for the figure, signs and words "1.
Name and style of business :" , the following figure, signs, letters and words shall be substituted,
namely.—

"1. Name of Business.—

(a) | Name as per PAN

(b) | Trade Name .

3. Amendment of Form VAT-IV. In Form VAT-IV appended to the said rules, for the
words, letter and sign "as M/s", the following words, signs and letter "(a) Name as per
PAN....ooies and (b) Trade Name.............c.......... " shall be substituted.

By order,
Sd/-
Principal Secretary(E&T).

Ao T

fre—2, 19 e, 2017

A& X9, §Y2)4 /2015 A UQY B IAUT, fRAES U -Ioia AfdfE,
1953 (1954 BT AT F&TH 6) BT GRT 169 & AT UfSd RT 163 H0 §RT Ued ufdadl &r
TR @R 8T, ARMEl & Aol Bl SrEfad - & oy f2amed ueer WReRl {1 W
(i ATl #) SifdGAe &1 Ao 3R SRR 9 &1 g9 M, 2002 BT FREA
PR gy, FAfaRad fem, 99 &1 gwda axd 8 e UreT &1 Ude §RT UBIRA SiF AR,
D A B (Y o9, FZAed Uaer H GHTRIa fhar S g |

et Y 9rad B

gfe 39 fdl gRT 99 URIRId B Tl fhell aafdd & 349
I dF T & fiax srfaRad

3MEY /JSd B /8 a5 98 SN /T2 39 I & gene @) anNg
T 9fgd (o79) fZAae UQel SRR B 0ol Fa,
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SR faffds @f @& Widr g gU e /gena, Ik o8 & /8, W) ured e &1
3ifem w9 o1 9 qd =R fBar S, srerid—

1. G 9, RS &R A 8F—(1) 39 gHl @1 dferaam A uee WRer
IR R (BT aHal 4, og iR A @l & o) |ardfas iffer uae a3 39, 2017
=

(2) ¥ frm T UWE | Ugd B |
(@) ¥ fFrow Rl fRArEe uQer 59 | @] BT |

39 Ml @1 99d B MY/ FIE § /% Al 98 W /= o9 AT & UBRE Bl
SINIECH

2. URYYG:——z34 fdi & 99 d& b I a1 fAvy 9 =g omufera = 8l —

(@) “sfafm |, JURIT fZAEE uee -—Irod =g, 1953 (1954 T
AR =@ 6) R fRAM UQel SRR IF iR A (de@el iR fa=mn
qen) ST, 1971 SN

@) "9 BT FEl 1 BRI ST fFHATEA UQE YRIoRG JAfRIH, 1953 B GRT 5 H
SHDT %\r;

M ‘FerR’ T A fdd afwa g e RAed ugwr o ifafeas,
1953(1954 T TATIH A&IH 6) & GRT 163 AR RATES UK TRARN wIH
3R 9f rffem, 1971 & Iudet & SoarEd H WHR YA R Fell 8

@) “veer W 4 & Amfie AIRERT gaE BA & foy miRiagd e BT e
m@ﬁl’qﬂ%

(€) "urior eF ¥ R & | 9Te} BT & ST g

@ el e’ W dHy ggd [l fafe @ i wfed Ig TR UERid, B
e, TR uRYg a1 TR I &1 I5T3NT AfAud 2 |

3. WHfie JRfeNI UM @R1 & fou WteRI—Su Aved SMUer! (ARTR®) a1
EID gl SIfANI, el I el a1, dgf JiRerfad, g9 fFadl & Sua=el & gl deoicr
% B 4 g R IfdE SR g R HAdbed R IHABT USST SN B FbT |

4. FMe o H SmuRie R ueM fey o 9@ —amaiis JIffeR 38 AMal |
Uy fBy ST A6 RSTH deol 28—02—2015 DI, A I8 ARG STAdT g faem= 991 g1
Hebed aIRka fobar T o, @1 ygel & fifed fbar S gar 2

5. ARG PER UaM $R- & folg AR 3R wi—(1) 3= e # 99 deoeRl &
Arafid IfTER Ue fhy Sed RFe @l § U3 G - XaUH(1)—1,/2006— |, ARG 22
SR, 2014 gIRT ARG arIor /oreet el | 3,/2 favar 4 @ sfded 9 wRid el &
3| * areft <1 favar i =

R 81 TR AR I AT AMRNFRE, 1977 & Suesi @ SwiA 3/4 fawm v @t
=JATH 3TUETT B, T a8l IET IUel ey &5 B forg AN Bl |
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el | IrfSrpad Ui ST &1 AT b b beol VI AT H yeE fHU S fh
Gal g IR 39 Al & S| U &1 TS A 9 drET | SffUd T 8 9 SR

Y Y QT BIg IHD Peol H & VW HeolaR §RT B al SITQI] |

(3) FUT Al # 5T WRBR 37 R § WEIqd 3 Al & GRT B & T
IS Beol H BRI YH & 9acl § Afe & Wi H g o Faoill

R YA DI ISAT—dqell I WBR D 20 H JUIHR 81 BT |

(4) IfE Pl T W 3P Ae—wIRAT GRT fHIT AT € AT Heoll TR UH Fg—H1R11
@ U&7 ¥ JguTaa: UeH fHar SeE |

(5) | TTHIOT YISl & foly SUART &1 S dTell YA S F$h, a4, Hell dl, ug]
3 R, A S8l MR i iR 3 §ARIE Ao by o 8, a9l 3R g
R SUART fHy SF arel fRifed iR A1 MK JoI 9 qfH, FHIiE—Iere, Biswa JmHor
B S arell Y B AT g H ue T8 @ S |

(6) 37 Ml & S UG B T8 A PeiaR AT IAD B SIRIGGRT (3T) a1 fafdrs
IR (Ai) ERT AR 2l DI ST IR FHeoieR IT f2d STRIGSHRT a1 fafds a1 uger ueH
B H SIS FAK A BT UTeld BT/ BT | U oI [l ord & 67 & qem 4 qfH, 99
TR I, Al D13 2, Afed, Rd fdeeil ¥ ed I5g WRaR # [Afgd & Sige |

(7) WWRIE BRI & UaM &% @& oy HeolaR A dHeol H A1 4A & FA
FETd @R <d g HAol ARHRI & forRaa H sded &R A | IE FHeolqR AT AT fmdy
3 fAfr = 3R & HRYT fRad # amaed &+ H rAef € O A 8 R HoR UTery
WIUROT | AT BT TZUT (Ch 37U) B AT |

6. WHRID IWBR Y& PR 8 BT~
IR &3 § AruRie AfteR 39 Al § it o= vt @ sremel fRfaRad <R
R yeE T S gba—
(1) <1 drer 9@ deol # YA & forg =s000,/— ufy

(2) =1 drET W W AR uiE dHET Tb Beol H YA B foTT =10000 /— Tl drem;

7. GRS AWHR UM A g AR 6 99 gt ama—(1) 39 e & s
SUgHll & T Hael d A S JAT 28 T, 2015 P Hoides] /FERID Holdes] & U
RRTETRT & R ARG DRI BT U B 5g [GaR fhar Sme |

(2) % # f2a @A g ol afdq, dafta am d9ad @ uaE A1 9 9e 3R
WS JANHR IRDI & AT 4 A & AT DI G AT Bt 6 fog sifafearRad
fy ST |

(3) 9 W @I, RraH deoeR, Afde aRg & 1 99 & WIdR d5@d &8 9@ 2, 39
A B EE FUld @ PR UeH A fh forg e & form Smowawm 6 " &
28—08—2015 I IT 3AW Yd IR 39 I H AT o= wdl & e srwfalRad fovar
2

R S99 Ifdd 59 90 WRBR B [l AT urferil a1 WhI| & Sffle SIfershHu ol
Fadd @)1 B @ | oMded fHar o, & 3fded W ¥l e AFel & Udd UM AR 34
|l © et (IRTeR)) 8fR Sl & Sidvid faar fhar ST | |
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(4) S "M, R a9 HReor ¥, 1980 SR TG ST R I IRFERNTT a7
farft (@ AfeR @ A Hfafaw, 2006 @ 3EfiF JFMRT MU B @ B BF WMAE
YR IR TAT 59 SN\ #H o uRBbfoud deoiaRl / FalRial & JAfadR & J@aeRer & forw
TRT RHR S FHT SSMT ST |

8. 3Mia—(1) vReIfd, SU-ATSARIGR! (AFR®) &1 T A8Hd d<Iawd IMTHN &
A & [d6g AU, 3T &I dRIE F O QA1 B @ | AR, e ISURE I galdw]
AABRY BT B |

(2) SUGE AT IRIAW IMEBRT & <Y & [dvg AU, AR B NG ¥ 418 fa7
BT 3rafy & HiaR AvSAgad BI gl |

9. YAMdAIGT—IRAf, IT-—ASARGN (AFRE) I We™d Ik AAHRI AT
SUGEd IT HUSATGdd AT Al TRV A AT {6 f3adg UeidR gRT afMded &R+ W W gRI
qRT AT IAD B W Ue—gdad] gRT UIRA B AT < &1, 3Tl IR UIABRI B
ITFAIGT UT R+ & 9Zard, JAdalidd HR FHIT AR VAT 37 UIRT B ADHIT Sl T8 I

T |

10. GIETOT—faaTgad, W@UROT ¥ AT fH fRadg afdd gRI aded &R+ W fhar
T 9D iR fhdl et & HeT dfdd a1 SS9 gRT Ueiv 1Y A1l &1 SffieRg Hirar
FB AR HIOT USTBRI DI FAdls Pl JGER UG B & ULAN Sl A & ggand V4T
T UIRT PR FHIT ST I8 Sferd ST |

11. FREF IR agRE—RaEd 1ow e 9 R (Gfaaa a9l H) 1f&mavn &t
FAfAfeRer iR SRR g &1 e M, 2002 578 ORI H&m Ia—d1—Y(3)12 /2000
TRIG 2 S[eTE, 2002 BT YHIRIG a1 37 o, &7 vas R fRa+ faar imar 2

2) =9 ypR R Al © | & T8 P 919 I BRAE 39 E & dweml
Sugell & 3EfF P TS FESN e |

M IR,
TOT HER,

facageaa va ifdRad g2 |fea (o) |

[Authoritative English Text of this Department’s Notification No.Rev.B.A.(2)-4/2015 dated
19.04.2017 as required under clause (3) of article 348 of the Constitution of India.]

REVENUE DEPARTMENT
NOTIFICATION
Shimla-171002, the 19" April, 2017

No. Rev.B.A.(2)-4/2015.—In exercise of the powers conferred by section 163-A read with
section 169 of the Himachal Pradesh Land Revenue Act, 1953 (Act No.6 of 1954), the Governor of
Himachal Pradesh proposes to make the following draft rules, by repealing the Himachal Pradesh
Regularization of Encroachments (in Certain Cases) on Government Land and Disposal of
Government Land Rules, 2002, for carrying out the purpose of the Act and the same are hereby
published in the Rajpatra, Himachal Pradesh, for the general information of the public;
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If any person likely to be affected by these rules, has any objections(s)/suggestion(s) in
respect of these rules, he may send the same to the Additional Chief Secretary (Revenue) to the
Government of Himachal Pradesh, Shimla-2 within 30days of the publication of these rules;

Objections(s) or suggestion(s), if any, received within the period specified above shall be
taken into consideration before finalizing the draft rules, namely:—

1. Short title, commencement and application.—(1) These rules may be called the
Himachal Pradesh Conferment of Proprietary Rights (in Certain Cases, for Small and Marginal
Farmers ) on the Government Land Rules, 2017.

(1) They shall come into force with immediate effect.
(2) They shall apply throughout the State of Himachal Pradesh.
2. Definitions.— (1) In these rules, unless the context or subject otherwise requires,—

(a) “Act” means the Himachal Pradesh Land Revenue Act, 1953 (Act No.6 of 1954),
and the Himachal Pradesh Public Premises and Land (Eviction and Rent
Recovery) Act, 1971, as the case may be;

(b) “land” shall have the same meaning as defined in Section 5 of the Himachal
Pradesh Land Revenue Act, 1953;

(c) “possessor” means the person who is in possession of the Government land in
contravention of the provisions of the Himachal Pradesh Land Revenue Act,
1953(Act No.6 of 1954), and Himachal Pradesh Public Premises and Land
(Eviction and Rent Recovery) Act, 1971;

(d) “patta” means grant order authorising the conferment of proprietary rights of land
thereof;

(e) “rural area” means an area outside an urban area;

(f) “sanctioning authority” means the authority who is competent to confer
proprietary rights of land under these rules; and

(g) “urban area” means the territorial area of a Nagar Panchayat, a Cantonment
Board, a Municipal Council or a Municipal Corporation constituted under any law
for the time being in force.

3. Authority for Conferment of Proprietary Rights.—The Sub-Divisional Officer
(Civil) or Assistant Settlement Officer, where settlement operations are in progress, as the case may
be, within whose jurisdiction the land to be conferred is situated, may confer the Proprietary Rights
of land in favour of possessor and issue patta thereof subject to the provisions of these rules.

4. Cases in which Proprietary Rights may be conferred.—Proprietary Rights may be
conferred in such cases where,—

(1) possession have already been identified as on 28.08.2015 i.e the date on which
the resolution was passed by the State Legislative Assembly.
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5. Extent and the conditions for conferring Proprietary Rights.—(1) In urban areas
Proprietary Rights shall be conferred upon possessors who are in possession of two biswas of land
covered under the instruction regarding allotment of 3/2 biswas land in rural/urban areas notified
vide letter No. Rev. B.F.(1) 1/2006-1 dated 22nd January, 2014. Provided that where minimum
requirement of 3/4 biswa of land is there under the provision of the Town and Country Planning
Act, 1977, the same requirement shall also be applicable for urban area.

(2) Possessions in rural areas may be conferred to the maximum limit of five bighas in
such a manner that own land of the possessor and the land conferred under these rules does not
exceed ten bighas and the remaining land if any, in possession shall stand vacated by such
pOSsessor.

(3) The State Government in certain cases, may obtain land in ownership of the individual
in exchange of the Government land in his possession, subject to his meeting other conditions spelt
out in these rules;

Provided that the exchange of land shall not be detrimental to the interest of the State
Government.

(4) In case the possession has been made by more than one co-sharers, the possession shall
be conferred in favour of all such co-sharers proportionately.

(5) Land being used for common village purposes such as road, forest, Mela grounds,
Cattle shelter ground, ground where religious and other ceremonies are normally held, recorded/
recognized paths used by human beings and cattle, and cremation grounds, cemeteries, graveyards,
village ponds, tanks, kuhls and water harvesting facilities, check dams and land used for any other
common purpose shall not be conferred in any case.

(6) The land conferred under these rules shall not be transferred by the possessor or his
successor (s) in interest or legal heir (s) and the possessor or successors in interest or legal heir(s)
shall be abide by all the conditions contained in the patta of conferment. In case of breach of any of
the conditions of pattas, the land shall vest in the State Government alongwith structure thereon, if
any, free from all encumbrances.

(7) For conferment of Proprietary Rights the possessor may apply in writing to the
sanctioning authority giving all relevant details of the land in his possession. In case the possessor
is unable to make an application in writing, on account of ignorance or any other valid ground, the
sanctioning authority, if satisfied, may suo motto take up the case.

6. Price for conferment of Proprietary Rights.—Proprietary Rights may be conferred
in rural areas at the rate of ,—

(i) land in possession upto two bighas = Rupees 5000/- per bigha;
(i1) land in possession above two bighas to five bighas = Rupees 10,000/- per bighas;
subject to the others conditions laid down in these rules.
7. Cases to be considered for conferment of Proprietary Rights.—(1) Subject to the
other provisions of these rules, only those cases which are registered with various Collector/

Assistant Collector as on 28th of August, 2015 shall be considered for conferment of proprietary
rights.
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(2) Statements of any other person who may have any interest in the land, the Pradhan
and ward member of the Gram Panchayat concerned, as well as the estate right holders shall also be
recorded to ascertain correctness of the facts of the case.

(3) Cases where the possessor stands already evicted within two year of the cut off date
may be considered for conferment subject to the condition that the case has been recorded on or
before 28.08.2015 and subject to all other conditions laid down in these rules;

Provided that a person who had earlier applied for regularization of encroachment under
any policy or scheme of the State Government may also be considered on the individual merit of
each case within the parameters and objectives of these rules.

(4) Cases where clearance under the Forest Conservation Act, 1980 and the Scheduled
Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 is
mandatory would be taken up with the Government of India for exemption on humanitarian
grounds and for determination of the Rights of possessors/dwellers as envisaged in the above Acts.

8. Appeal.—(1) An appeal against the order of the Sub-Divisional Officer (Civil), or the
Assistant Settlement Officer, as the case may be, shall lie to the Deputy Commissioner or the
Settlement Officer respectively within a period of 30 days from the date of order.

(2) An appeal against the order of the Deputy Commissioner or the Settlement Officer
shall lie to the Divisional Commissioner within a period of 60 days from the date of order.

9. Review.—The Sub-Divisional Officer or the Assistant Settlement Officer, or the
Deputy Commissioner or the Divisional Commissioner, as the case may be, may either on his own
motion or on an application by any interested party, review any order passed by him or any of his
predecessors in office after obtaining the approval of the next higher authority and may pass such
orders as he may deem fit.

10. Revision.—The Financial Commissioner may at any time on his own motion or on an
application of any interested person, call for the record of the case pending before or disposed of by
any officer subordinate to him and after making an inquiry may pass such orders as he deems fit,
after affording opportunity of being heard to the concerned parties.

11. Repeal and Savings.—(1) The Himachal Pradesh Regularization of Encroachments
(in Certain Cases) on Government Land and Disposal of Government Land Rules, 2002 notified
vide notification No. Rev.B.A. (3)12/2000 dated 2nd July, 2002, published in Rajpatra, Himachal
Pradesh (Extra ordinary) dated 2nd July, 2002 are hereby repealed.

(2) Notwithstanding such repeal or anything done under the rules so repealed shall be
deemed to have done or taken under the corresponding provisions of these rules.

By order,
(TARUN SHRIDHAR),
Addl. Chief Secretary (Revenue).

e faera fammr

fBrqer—2, 18. 3WeT, 2017

HEAT JO$10T0(1)—4 /2016 —(ZAS UK & IoJUTA, fRAME UQel TRUIforhT Haia
o\, 2015 @ 99 90 @ U W (6) @ WY Ufod feAmad Uewr TRUTferdT Irfdfa, 1994
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[Authoritative English Text of notification No.UD-A(1)-4/2016, dated 18.04.2017 as required
under clause(3) of Article 348 of the Constitution of India]

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Shimla-2, the 18" April, 2017
No.UD-A (1)-4/2016.—In exercise of the powers conferred by sub-section (1) of section 27
of the Himachal Pradesh Municipal Act, 1994 (Act No.13 of 1994) read with sub-rule (6) of rule 90
of the Himachal Pradesh Municipal Election Rules, 2015, the Governor of Himachal Pradesh is

pleased to notify in the Official Gazette election of President and Vice- President in respect of
Municipal Council Nerchowk in District Mandi, as under.—

Name of Municipal
Council/Nagar Panchayat

Name & Address of Elected
President

Name & Address of elected
Vice-President

Municipal Council Nerchowk.

Smt. Lata Kumari W/o Sh.
Karam Singh Vill. Karehari
P.O. Bhangrotu Tehsil Balh,
Distt. Mandi.

Sh. Chet Singh S/o Sh. Kishan
Chand Vill. Ner Dhangu P.O.

Ratti Tehsil Balh, District
Mandi.

By order,

MANISHA NANDA,

Addl. Chief Secretary (UD).
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LABOUR & EMPLOYMENT

NOTIFICATION
Shimla-171002, the 11" April, 2017

No. Shram(F)4-1/2017.—The Governor, Himachal Pradesh is pleased to notify the
Unemployment Allowance Scheme, 2017 for the unemployed youth of Himachal Pradesh. The
main objective of the Scheme is to provide the Unemployment Allowance to the unemployed youth
between the age of 20 years to 35 years. The details of the Scheme is Annexed along with
prescribed forms "A" "B" "C" "D" & "E". The Director of Employment Himachal Pradesh and
subordinate Employment Exchanges Functioning under her/his administrative control shall be
nodal agency for implementation of the aforesaid scheme. This scheme shall come into force with
immediate effect.

By order,
R. D. DHIMAN, I1AS
Principal Secretary (Lab. & Emp.).

UNEMPLOYMENT ALLOWANCE SCHEME 2017
A. Introduction:

During the Budget Speech for the Financial Year 2017-18 Hon'ble Chief Minister,
Himachal Pradesh was pleased to announce that “unemployed youth having 10+2 qualifications or
above would be granted Unemployment Allowance at the rate of Rs. 1,000 per month by the
Government of Himachal Pradesh. The disabled unemployed youth would be given Rs. 1,500 per
month”.

B. Objective:

This scheme intends to provide allowance to eligible educated unemployed youth of
Himachal, to enable them to sustain themselves for a certain period.

C. Details of the Scheme:
1. Short title & commencement:
(a) This scheme may be called “Unemployment Allowance Scheme 2017”.

(b) This scheme will be implemented with effect from the date of issuance of the
notification.

(c) The allowance shall be payable to eligible persons in the age group of 20 to below 35
years.

2. Definitions:
In this scheme, unless the context otherwise requires:

(a) "Allowance" means Unemployment Allowance as defined in this scheme.
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(b) "Department" means the Department of Labour & Employment, Himachal Pradesh.

(c¢) "Director" means the Director of Employment, Himachal Pradesh and includes any
person to whom any or all the powers of Director may have been delegated by the
Government.

(d) "Educated unemployed applicant" means a person who is minimum 10+2 Pass from a
Board recognized by the Govt. of Himachal Pradesh, and is on the Live Register of the
Employment Exchange of the State of Himachal Pradesh as on the date of application
at least for 1 year and who applies under this Scheme for the grant of Unemployment
Allowance, who has attained the age of 20 years and is below the age of 35 years on
the date of such application and who remains on the Live Register.

(e) "Employment Exchange" means any Employment Exchange set up by the Himachal
Pradesh Government.

(f/ "Family" means joint family of all persons descended from common ancestor
including adoption, who live, worship and mess together permanently as shown in the
Pariwar Register of the Gram Panchayat/Ration Card in case Urban Area.

(/) "Form" means a form appended to this Scheme.

(h) "Government" means the Government of Himachal Pradesh in the Administrative
Department.

(/) "Income" means family income.

() "Live Register" means the valid employment index cards of those persons who are
registered in the Employment Exchanges of the State of Himachal Pradesh.

(k) "10+2" means a candidate who has passed the 10+2 examination or any examination
held equivalent thereto, by Govt. of H.P.

(/) "Officer incharge of the Employment Exchange" will include an Officer/Official to
whom the powers of the officer incharge of the Employment Exchange under this
Scheme may have been delegated by the Department.

(m) "Year" means the Financial Year starting on First April and ending on Thirty-First
March of the following Year.

(n) "State" means the State of Himachal Pradesh.

3. Persons eligible:

Subject to the provisions of this Scheme, an educated unemployed applicant shall be
eligible for the grant of Unemployment Allowance, who fulfills the following criteria:

(a)

(b)

She/he should be unemployed (should not be employed in Govt. sector or in PSUs or
in private sector or self employed) and should be a Bonafide Himachali.

She/he should have passed minimum 10+2 from any Board/University/Institution
recognized by H.P. Govt.
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(c)

(d)

(e)

¢9)

(h)

(@
0

She/he should be registered with any Employment Exchange in Himachal Pradesh as
on the date of application since 1 year.

Her/his annual family income for the Financial Year immediately preceding date of
application, from all sources including that of spouse should be less than Rs. 2.00 Lakh
(Rs. Two Lakhs).

She/he should be above 20 years and below 35 years of age, as on the date of
application.

She/he should not be self-employed.
She/he should not be a dismissed Govt. employee.

She/he should not be convicted of any offence resulting in imprisonment for a period
of 48 hours or more.

She/he should not be a regular student pursuing any course.

She/he should not be availing Skill Development Allowance.

4. Persons not eligible:

The following categories of persons shall not be eligible to receive Unemployment
Allowance under this Scheme:

(a)

(b)

(c)
(d)
(e)

State/Central Government employees and also those of the Public Sector Undertakings,
Local Bodies and Quasi-Government Institutions who have been dismissed from
service and persons who have been imprisoned for 48 hours or more.

A person who had any income of his own or whose family income from all sources
was Rs. 2.00 lakh (Rs. Two Lakh) or more during the year immediately preceding the
date of application and also the period for which Unemployment Allowance is
claimed.

A person who is not a Bonafide Himachali.

A person who is below 20 years and above the age of 35 years.

Any person who does not fulfill any of the criteria given in Section 3.

S. Rate of Unemployment Allowance:

Allowance shall be payable to each educated unemployed applicant for a maximum period
of two years; subject to fulfilling eligibility criteria & timely submission of attested copies of
8th/matriculation marks sheet/certificate to ascertain age and educational qualification and
Affidavit/Self Declaration as per form "C", at the following rates:

(@)

For Physically Challenged person who have minimum 50% permanent disability
recorded in her/his Employment Exchange record (X-I), @ Rs. 1500/- (Rs. One
Thousand Five Hundred) per month.

(b) For all other categories of Persons @ Rs. 1000/- (Rs. One Thousand) per month.
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6. Application for the allowance:

(a) An educated unemployed applicant may make an application on his/her being eligible
for the grant of Allowance along with documents mentioned in form "A" to that
Employment Exchange in H.P., where his/her name is registered.

(b) A duly completed application form may be sent by post or be delivered at that
Employment Exchange in H.P., where his/her name is registered.

(c¢) After the initial filing of claim in the prescribed form "A", every claimant to the
Allowance shall be required to submit Affidavit/Self Declaration as per form“C", in
the subsequent month of March to the Employment Exchange where his/her name is
registered.

7. Processing of applications:

(a) The Employment Exchange will thoroughly scrutinize applications received under
Section 7 and decide with regard to the admissibility of the Allowance to the applicant,
within 45 days and in case the claim is inadmissible, suitable orders shall be issued
under intimation to the applicant. — as per form "D"

(b) If applicant is aggrieved by any decision intimated to her/him under sub-rule (a),
she/he may file an appeal to the Director whose decision thereon shall be final.

8. Power to sanction Allowance:

The power to sanction Allowance shall vest in the Officer incharge of the concerned
Regional/District Employment Exchange, who will also act as the Drawing and Disbursing Officer
for the purpose of this Scheme.

(@)

(@

(i)

(b)

(c)

Stoppage or recovery of the Allowance:- The authority empowered to sanction the
Allowance may:

Stop the payment of the Allowance to any recipient, if the said Allowance is no more
payable due to any change in the circumstances in which the same was sanctioned;

Withdraw or withhold the payment of Allowance if at any stage, it is discovered that
the Allowance was not admissible in the first instance and it was sanctioned by mistake
or on false information or in disregard of any condition subject to which it could be
sanctioned. The amount of Allowance already paid may also be recovered without
prejudice to any action, whether civil or criminal to which the recipient may be liable.

In the event of the death of the recipient the Allowance shall cease to be payable and if
the recipient dies before receiving any payment, the amount not so disbursed, shall
lapse to the Government.

Unemployment Allowance will be sanctioned to the applicant w.e.f. the month of
application subject to her/his eligibility and the same will be disbursed in the
subsequent month. The Unemployment Allowance for a month will be paid in the
subsequent month on regular basis.
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9. Restoration of the Allowance:

The concerned Regional/District Employment Officer may restore the payment of
Allowance to the original recipient if the payment of the Allowance was discontinued due to the
removal of her/his name from the Live Register but her/his employment index card is brought on
the Live Register of the Employment Exchange without loss of seniority, as per Departmental
instructions.

10. Remittance of Allowance:

The Allowance shall be credited to the recipient by RTGS/NEFT/ECS through Banks as
mentioned in Application Form, on monthly basis at the cost of the Government.

11. Accounting procedure:

The following provisions shall regulate the accounting procedure in respect of the
Allowance payable under this Scheme:

(a) On receipt of a fresh application in form "A" it shall be recorded in a receipt register
(Form "E") maintained specially for the purpose in each Employment Exchange. Each
applicant shall be issued a receipt in form "B" by the Employment Exchange indicating
there in the receipt number of the application for all future correspondence.

(b) The Allowance shall become payable for the period commencing from the month of
application (if eligible) till March of that Financial Year and thereafter on production
of fresh Affidavit/ Self Certified Declaration in March of that Year or till the applicant
becomes ineligible, whichever is earlier.

(c) The Drawing and Disbursing Officer shall sign the RTGS/NEFT/ECS form and initial
the entries in the office cash book.

12. Allowance not enforceable through court of law:

The Allowance under this Scheme shall not be enforceable through the Court of Law.
13. Supervision:

The Director shall have the power of supervision and control in respect of the Allowance
payable under this Scheme and may from time to time issue directions for the smooth functioning
of this Scheme.

14. Power to amend the Scheme:
The power to amend this Scheme shall vest in the Government.
15. Displaying of Beneficiaries Detail:

The details of the beneficiaries may be displayed on the Notice Board of the Employment
Exchanges, on the Department's website and at any other suitable place, for the information of
public at large.
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Form ‘A’

For Office use:
Recent attested
Application No. Date: / / Passport Size
Photograph
Government of Himachal Pradesh
Department of Labour & Employment

APPLICATION FOR UNEMPLOYMENT ALLOWANCE

(1) Applicant Name

2) Father's Name

3) Mother's Name

“4) Spouse's Name

(5 Sex Male I:I Female I:I

(6) Date of Birth

(7 Age on the Date of Application years

(8)  Religion: Hinduism[__JIslam [___|Sikhism [__ [hristianity [ __juddhism [“linism [_]
(9)  Category:General [ ] OBC [ ] SC 1 ST []

(10)  Sub Category: IRDP [ ] BPL [ ] Antodaya | PH [_1 XSM [_]

(I1)  Permanent Address

Tehsil Distt.

Pin code

(12)  Correspondence Address

Tehsil District

Pincode. Mobile No.

Email

(13) Name of Employment Exchange where registered
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(14)  Registration No. (15) Registration

Date

(16)  Educational Qualification 8" /10™ /12" /other qualifications:

Sr. No. Name of Exam Year of Passing Board/University/Institute
1.

2.

3.

(17)  Annual Family income of applicant Rs.

(Attach attested copy of income certificate issued within 6 months of date of application for
the Allowance, by Executive Magistrate).

(18)  Aadhar No.

(19)  Applicant”s Bank Account Details: Verified by Bank Branch
(Mandatory)

Signature ------------------
Name of Bank

Designation --------------------
Branch Stamp
A/c No.
IFSC Code (Mandatory)

I hereby certify that the above mentioned information is true & nothing has been concealed
therein. I have read the conditions for eligibility for getting Unemployment Allowance and I am
eligible for the same. I am aware that in case any of the above mentioned information is found
incorrect, appropriate legal action can be taken against me.

Place:
Date: Applicant”s Signature with Name

Note:—

(1) Please ensure that all the columns of this application form are filled.

(2) Attested copy of Employment Registration Card (X-10) is attached.
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3)

4

)
(6)

(7
®)

Attested copy of valid family income certificate issued by Executive Magistrate
(issued not before 6 months of date of application for the Allowance) is attached.
Further, the income certificate required to be issued by the Competent Authority under
the Scheme will specially state that the applicant is not employed in Government, its
Agencies, Public Sector Undertaking, Bodies etc.

Self Certified Declaration declaring that she/he is unemployed as per format prescribed
by the Department. (as per form ,,C* attached).

Attested copy of Bonafide Himachali Certificate is attached.

Bank details to be verified by concerned Bank Branch Officer with signature and
stamp of Bank.

Filling up IFSC code of Bank Branch is Compulsory/Mandatory.

Attested copies of 10th /12th /age certificate issued by competent authority to ascertain
age and educational qualification is attached.

Form ‘B’
Receipt
Receipt No. (Application No.) date
Application for Unemployment Allowance has been received from Mr./Mrs/Ms. -------------
-- S/o, D/o, W/o Sh. along with the following

original/attested documents:

(1
2
3)
“)
)
(6)

Application form in original.

Attested copy of Employment Registration Card (X-10).

Attested copy of family income certificate issued by Executive Magistrate.
Attested copy of Bonafide Himachali Certificate issued by Executive Magistrate.
Self Certified Declaration as per form "C*.

Attested copies of 10th /12th age certificate issued by competent authority to ascertain

age and educational qualification.

Signature of Officer/Official of Employment Exchange

Name

Designation--

Date
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10.

11.

12.

13.

14.

15.

Form-‘C’

Self Certified Declaration

....................... S/o, D/o, W/o Sh. ........................ Resident of ....................
......... solemnly affirm and state that:

I am not employed under the Government/its agencies, public sector
undertakings/bodies/boards/corporations etc.

I am neither employed in private sector nor self employed.
I am a bonafide resident of H.P.
I am not regular student pursuing any course.

I have passed my ..................... examination from .............. Board/
University/Institution recognized by H.P. Govt.

I am registered with the Employment Exchange .............................. Registration
NOwoovviiiie, fromdate ................... and my name is registered as on date.

My annual family income from all sources including that of spouse is less than Rs.
2.00 Lakhs ( Rs. Two Lakhs).

I am in the age group of 20 to below 35 years.
I am not a dismissed Govt. employee.

I have not been convicted of any offence resulting in imprisonment for a period of 48
hours or more.

I am not claiming and receiving Skill Development Allowance and Unemployment
Allowance from any other Employment Exchange.

I have read all the eligibility conditions and I fulfill the same. The information given
by me in the application for Unemployment Allowance is true.

In case any eligibility criteria for receiving Unemployment Allowance (like increase in
income, change in employment status, attaining the age of 35 years etc.) changes
which renders me ineligible, then I shall inform the Employment Exchange and the
concerned bank branch within 7 days. I further undertake to refund the whole amount
received by me with interest for any period for which I am found ineligible, as decided
by the Department.

I undertake to submit the self certified declaration in the month of March to confirm
my eligibility for the Unemployment Allowance for the next Financial Year (beginning
April), failing which my Allowance will be withdrawn from April of that year.

That the above contents of this self certified declaration are true to the best of my
knowledge.
Applicant
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VERIFICATION

I the above applicant do hereby further solemnly affirm and certify that all the facts given
above from para 1 to 15 are true to the best of my knowledge and belief and nothing material has
been concealed there in.

Verified today on ..........ccoooiiiiiiiiiiiiii (date and year) at ................

Applicant.

Form ‘D’

Government of Himachal Pradesh
Department of Labour & Employment

O/o

Dated:

To

(for address)

Application No.

Subject:-—Regarding ineligibility of Unemployment Allowance.
Madam /Sir,

Please refer to your application (no. mentioned above) for Unemployment Allowance. On
the scrutiny of the application along with documents submitted by you, your claim for
Unemployment Allowance is rejected herewith due to the following reason:

(@)

(i1) (Please mention the grounds of rejection of the application).

Yours faithfully,

Signature of Officer/Official of
Employment Exchange
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Name
Designation------------------
Date
Form ‘E’

Government of Himachal Pradesh
Department of Labour & Employment

O/o
Sr.| Applic- | Name Employ | Aadhar | Saving | IFSC | If Last Incase | Qualifi- | Age | Cate- Gender | Religion
No.| ation & ment No. of | Bank code | claim month claim cation gory
No. Address | Exch- the Alc of accepte | of rejected (SC/ST
of the ange appli- No. the d, dis- then /OBC/
Appli- Regn. cant along Bank | month | bursal date of BPL/IR
cant No. (failing | with Bran | & Year | of intimati DP)
with which name ch of Allowa | onto
Pin Aadhar | of beginni | nce the
Code appli- Bank ng of applica
and cation & Allowa nt. (as
Tel. num branch nce per
No. & ber) address form
Mobile "D*)
No.

Signature of Officer/Official of

Employment Exchange

Name .....cooviiiiiiiiei e
Designation ........cccceceveeveennnnnn.

Date ..o,
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In The Court of Shri Hemis Negi, H.A.S., Sub-Divisional Magistrate, Shimla (Urban),
District Shimla, Himachal Pradesh

Pana Lal s/o Shri Jia Lal, r/o Village Tilri, P.O. Bachounch, Tehsil Rohru, District Shimla,
H.P. .. Applicant.

Versus
General Public .. Respondent.
Application under section 13(3) of Birth and Death Registration Act, 1969.

Whereas Shri Pana Lal s/o Shri Jia Lal, r/o Village Tilri, P.O. Bachounch, Tehsil Rohru,
District Shimla, H.P. has preferred an application to the undersigned for registration of the date of
birth of his daughter namely Yashvi Sharma (DOB 11-11-2014) in the record of Municipal
Corporation, Shimla.

Therefore, this proclamation, the General Public is hereby informed that any person having
and objection for entry as to date of birth mentioned above, may submit his objection in writing in
this court on or before 18-5-2017 failing which no objection will be entertained after expiry of date
and will be decided accordingly.
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Given under my hand and seal of the Court on this 18" day of April, 2017.

Seal. HEMIS NEGI,
Sub-Divisional Magistrate,
Shimla (Urban).
In the Court of Shri Gian Sagar Negi, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H. P.)

Shri Ram Swaroop s/o Late Shri Shyam Lal, r/o Village Shillru, P.O. Jubberhatti, Tehsil &
District Shimla, Himachal Pradesh.

Versus

General Public .. Respondent.

Whereas Shri Ram Swaroop s/o Late Shri Shyam Lal, r/o Village Shillru, P.O. Jubberhatti,
Tehsil & District Shimla, Himachal Pradesh has filed an application along with affidavit in the
court of undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the
date of death of his mother named Lt. Smt. Bimla Devi w/o Lt. Shri Shyam Lal, Village Shillru,
P.O. Jubberhatti, Tehsil & District Shimla, Himachal Pradesh in the record of Secy., Birth and
Death, Gram Panchayat Bagi, Shimla.

SI. Name of the family member Relation Date of death
No.
1. Lt. Smt. Bimla Devi Mother 04-08-2016

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding date of death of above named in the record of Gram Panchayat Bagi, Shimla may file
their claims/objections on or before one month of publication of this notice in Govt. Gazette in this
court, failing which necessary orders will be passed.

Issued today 17-04-2017 under my signature and seal of the court.

Seal. GIAN SAGAR NEGI,
Sub-Divisional Magistrate,
Shimla (R), District Shimla.
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In the Court of Shri H. S. Rana, H.A.S., Marriage Officer (SDM) Paonta Sahib,
District Sirmaur, Himachal Pradesh

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT, 1954
In the matter of :

Shri Kalsang Wangdu s/o Jortha, r/o Village Tibetan Gapa Welfare Society Tillordhar,P.O.
Kamrau, Tehsil Paonta Sahib, District Sirmaur, HP and Tsering Tsamchoe d/o Sangyal, r/o Village
Tibetan Gapa Welfare Society Tillordhar,P.O. Kamrau, Tehsil Paonta Sahib, District Sirmaur, H.P.

Versus

General Public

An Application for registration of Marriage under Special Marriage Act, 1954.

Shri Kalsang Wangdu s/o Jortha, r/o Village Tibetan Gapa Welfare Society Tillordhar,P.O.
Kamrau, Tehsil Paonta Sahib, District Sirmaur, HP and Tsering Tsamchoe d/o Sangyal, r/o Village
Tibetan Gapa Welfare Society Tillordhar, P.O. Kamrau, Tehsil Paonta Sahib, District Sirmaur, H.P.
has presented before the undersigned on dated 30-03-2017 for registration of their marriage
solemnized between them on 02-04-1997 and they have been living as husband and wife ever since
then. Notices are given to all concerned and General Public to this effect that if any body have any
objection regarding the registration of marriage duly solemnized on 02-04-1997 between Shri



414 IS, fedrerel uer, 24 31, 2017 /04 d9RI, 1939

Kalsang Wangdu s/o Jortha, r/o Village Tibetan Gapa Welfare Society Tillordhar,P.O. Kamrau,
Tehsil Paonta Sahib, District Sirmaur, HP and Tsering Tsamchoe d/o Sangyal, r/o Village Tibetan
Gapa Welfare Society Tillordhar,P.O. Kamrau, Tehsil Paonta Sahib, District Sirmaur, H.P. he
should file written objections and appear personally or through an authorized agent before this
court within 30 days from the date of issue of this notice. After expiry of the said period, the
marriage certificate would be issued to the applicants by this court.

Issued under my hand and office seal of this court on 30-03-2017.

Seal. HARI SINGH RANA (HAS),
Marriage Officer-cum-Sub-Divisional Magistrate,
Paonta Sahib, District Sirmaur.

In the Court of Shri H. S. Rana, H.A.S., Marriage Officer (SDM) Paonta Sahib,
District Sirmaur, Himachal Pradesh

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT, 1954

In the matter of :

Shri Ankush Kumar s/o Shri Bidhi Chand, r/o Village Kashyana, PO Dhanvi, Tehsil
Bhoranj, District Hamirpur, H.P. and Smt. Poonam Devi d/o Shri Ram Swaroop, r/o Village
Bharapur, P.O. Dhaulakuan, Tehsil Paonta Sahib, District Sirmaur, H.P.

Versus

General Public

An Application for registration of Marriage under Special Marriage Act, 1954.

Shri Ankush Kumar s/o Shri Bidhi Chand, r/o Village Kashyana, PO Dhanvi, Tehsil
Bhoranj, District Hamirpur, H.P. and Smt. Poonam Devi d/o Shri Ram Swaroop, r/o Village
Bharapur, P.O. Dhaulakuan, Tehsil Paonta Sahib, District Sirmaur, H.P. has presented before the
undersigned on dated 30-03-2017 for registration of their marriage solemnized between them on
16-01-2017 and they have been living as husband and wife ever since then. Notices are given to all
concerned and General Public to this effect that if any body have any objection regarding the
registration of marriage duly solemnized on 16-01-2017 between Shri Ankush Kumar s/o
Shri Bidhi Chand, r/o Village Kashyana, PO Dhanvi, Tehsil Bhoranj, District Hamirpur, H.P. and
Smt. Poonam Devi d/o Shri Ram Swaroop, r/o Village Bharapur, P.O. Dhaulakuan, Tehsil Paonta
Sahib, District Sirmaur, H.P. he should file written objections and appear personally or through an
authorized agent before this court within 30 days from the date of issue of this notice. After expiry
of the said period, the marriage certificate would be issued to the applicants by this court.
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Issued under my hand and office seal of this court on 30-03-2017.

Seal. HARI SINGH RANA (HAS),
Marriage Officer-cum-Sub-Divisional Magistrate,
Paonta Sahib, District Sirmaur.

In the Court of Shri H. S. Rana, H.A.S., Marriage Officer (SDM) Paonta Sahib,
District Sirmaur, Himachal Pradesh

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT, 1954
In the matter of :

Shri Ngawang Tsephel Gyatso s/o Shri Yonten Gyatso, r/o House No. 211 Old Farm RD
Ambherst, MA 01002-2714 USA at present House No. 15 Sakya Tibetan Society Puruwala, PO
Gorkhuwala, Tehsil Paonta Sahib, District Sirmaur, HP and Pema Choedon d/o Karma Luday, r/o
Sakya Tibetan Society Puruwala, PO Gorkhuwala, Tehsil Paonta Sahib, District Sirmaur, H.P.

Versus
General Public

An Application for registration of Marriage under Special Marriage Act, 1954.

Shri Ngawang Tsephel Gyatso s/o Shri Yonten Gyatso, r/o House No. 211 Old Farm RD
Ambherst, MA 01002-2714 USA at present House No. 15 Sakya Tibetan Society Puruwala, PO
Gorkhuwala, Tehsil Paonta Sahib, District Sirmaur, HP and Pema Choedon d/o Karma Luday, r/o
Sakya Tibetan Society Puruwala, PO Gorkhuwala, Tehsil Paonta Sahib, District Sirmaur, H.P. has
presented before the undersigned on dated 23-03-2017 for registration of their marriage solemnized
between them on 12-03-2017 and they have been living as husband and wife ever since then.
Notices are given to all concerned and general public to this effect that if any body have any
objection regarding the registration of marriage duly solemnized on 12-03-2017 between Ngawang
Tsephel Gyatso s/o Shri Yonten Gyatso, r/o House No. 211 Old Farm RD Amherst, MA 01002-
2714 USA at present House No. 15 Sakya Tibetan Society Puruwala, PO Gorkhuwala, Tehsil
Paonta Sahib, District Sirmaur, HP and Pema Choedon d/o Karma Luday, r/o Sakya Tibetan
Society Puruwala, PO Gorkhuwala, Tehsil Paonta Sahib, District Sirmaur, H.P. he should file
written objections and appear personally or through an authorized agent before this court within 30
days from the date of issue of this notice. After expiry of the said period, the marriage certificate
would be issued to the applicants by this court.

Issued under my hand and office seal of this court on 23-03-2017.

Seal. HARI SINGH RANA (HAS),
Marriage Officer-cam-Sub-Divisional Magistrate,
Paonta Sahib, District Sirmaur.
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In the Court of Shri H. S. Rana, H.A.S., Marriage Officer (SDM) Paonta Sahib,
District Sirmaur, Himachal Pradesh

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT, 1954

In the matter of :

Shri Ajit Singh s/o Shri Jaswant Singh, /0 House No. 118, ward No. 8, Cinema Gali Paonta
Sahib, District Sirmaur, H. P. and Smt. Harpreet Kaur d/o Shri Nirman Singh, r/o House No.
2853 Sector, 38C Chandigarh.
Versus

General Public

An Application for registration of Marriage under Special Marriage Act, 1954.

Shri Ajit Singh s/o Shri Jaswant Singh, /0 House No. 118, ward No. 8, Cinema Gali Paonta
Sahib, District Sirmaur, H. P. and Smt. Harpreet Kaur d/o Shri Nirman Singh, r/o House No.
2853 Sector, 38C Chandigarh has presented before the undersigned on dated 15-03-2017 for
registration of their marriage solemnized between them on 02-09-1990 and they have been living as
husband and wife ever since then. Notices are given to all concerned and general public to this
effect that if any body have any objection regarding the registration of marriage duly solemnized on
02-09-1990 between Shri Ajit Singh s/o Shri Jaswant Singh, r/o House No. 118, ward No. 8§,
Cinema Gali Paonta Sahib, District Sirmaur, H. P. and Smt. Harpreet Kaur d/o Shri Nirman
Singh, r/o House No. 2853 Sector, 38C Chandigarh he should file written objections and appear
personally or through an authorized agent before this court within 30 days from the date of issue of
this notice. After expiry of the said period, the marriage certificate would be issued to the
applicants by this court.

Issued under my hand and office seal of this court on 15-03-2017.

Seal. HARI SINGH RANA (HAS),
Marriage Officer-cam-Sub-Divisional Magistrate,
Paonta Sahib, District Sirmaur.

In the Court of Shri H. S. Rana, H.A.S., Marriage Officer (SDM) Paonta Sahib,
District Sirmaur, Himachal Pradesh

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT, 1954
In the matter of :

Shri Vishal Vohra s/o Shri Vijay Vohra, r/o 105, ward No. 7, Vohra Hospital Paonta Sahib,
District Sirmaur, H. P. and Smt. Harshika Chawla d/o Shri Yoginder Kumar Chawla, r/o E-29.
Nehru Ground NIT-I Faridabad, Haryana.
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Versus

General Public

An Application for registration of Marriage under Special Marriage Act, 1954.

Shri Vishal Vohra s/o Shri Vijay Vohra, r/o 105, ward No. 7, Vohra Hospital Paonta
Sahib, District Sirmaur, H. P. and Smt. Harshika Chawla d/o Shri Yoginder Kumar Chawla, r/o
E-29. Nehru Ground NIT-I Faridabad, Haryana has presented before the undersigned on dated
30-03-2017 for registration of their marriage solemnized between them on 25-04-2015 and they
have been living as husband and wife ever since then. Notices are given to all concerned and
general public to this effect that if any body have any objection regarding the registration of
marriage duly solemnized on 25-04-2015 between Shri Vishal Vohra s/o Shri Vijay Vohra, r/o
105, ward No. 7, Vohra Hospital Paonta Sahib, District Sirmaur, H. P. and Smt. Harshika Chawla
d/o Shri Yoginder Kumar Chawla, r/o E-29. Nehru Ground NIT-I Faridabad, Haryana he should
file written objections and appear personally or through an authorized agent before this court within
30 days from the date of issue of this notice. After expiry of the said period, the marriage certificate
would be issued to the applicants by this court.

Issued under my hand and office seal of this court on 30-03-2017.

Seal. HARI SINGH RANA (HAS),
Marriage Officer-cam-Sub-Divisional Magistrate,
Paonta Sahib, District Sirmaur.

In the Court of Shri H. S. Rana, H.A.S., Marriage Officer (SDM) Paonta Sahib,
District Sirmaur, Himachal Pradesh

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT, 1954
In the matter of :

Shri Narender Kumar s/o Shri Ashok, r/o Village Behral, Tehsil Paonta Sahib, District
Sirmaur, H. P. and Smt. Jyoti d/o Late Shri Prem Chand, r/o Village Bhuppur, Tehsil Paonta
Sahib, District Sirmaur, HP.

Versus
General Public

An Application for registration of Marriage under Special Marriage Act, 1954.

Shri Narender Kumar s/o Shri Ashok, r/o Village Behral, Tehsil Paonta Sahib, District
Sirmaur, H. P. and Smt. Jyoti d/o Late Shri Prem Chand, r/o Village Bhuppur, Tehsil Paonta
Sahib, District Sirmaur, HP has presented before the undersigned on dated 16-03-2017 for
registration of their marriage solemnized between them on 12-03-2017 and they have been living as
husband and wife ever since then. Notices are given to all concerned and general public to this
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effect that if any body have any objection regarding the registration of marriage duly solemnized on
12-03-2017 between Shri Narender Kumar s/o Shri Ashok, r/o Village Behral, Tehsil Paonta Sahib,
District Sirmaur, H. P. and Smt. Jyoti d/o Late Shri Prem Chand, r/o Village Bhuppur, Tehsil
Paonta Sahib, District Sirmaur, HP he should file written objections and appear personally or
through an authorized agent before this court within 30 days from the date of issue of this notice.
After expiry of the said period, the marriage certificate would be issued to the applicants by this
court.
Issued under my hand and office seal of this court on 17-03-2017.

Seal. HARI SINGH RANA (HAS),
Marriage Officer-cum-Sub-Divisional Magistrate,
Paonta Sahib, District Sirmaur.

In the Court of Shri H. S. Rana, H.A.S., Marriage Officer (SDM) Paonta Sahib,
District Sirmaur, Himachal Pradesh

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT, 1954

In the matter of :

Shri Surinder Kumar s/o Shri Jai Pal Singh, r/o Village Shyampur, PO Gorkhuwala, Tehsil
Paonta Sahib, District Sirmaur, H. P. and Smt. Surender Kaur d/o Shri Lekh Raj, r/o Village
Rampur Banjaran, PO Dhaula Kuan, Tehsil Paonta Sahib, District Sirmaur, HP.

Versus
General Public
An Application for registration of Marriage under Special Marriage Act, 1954.

Shri Surinder Kumar s/o Shri Jai Pal Singh, r/o Village Shyampur, PO Gorkhuwala, Tehsil
Paonta Sahib, District Sirmaur, H. P. and Smt. Surender Kaur d/o Shri Lekh Raj, r/o Village
Rampur Banjaran, PO Dhaula Kuan, Tehsil Paonta Sahib, District Sirmaur, HP has presented
before the undersigned on dated 30-03-2017 for registration of their marriage solemnized between
them on 08-12-2016 and they have been living as husband and wife ever since then. Notices are
given to all concerned and general public to this effect that if any body have any objection
regarding the registration of marriage duly solemnized on 08-12-2016 between Shri Surinder
Kumar s/o Shri Jai Pal Singh, r/o Village Shyampur, PO Gorkhuwala, Tehsil Paonta Sahib, District
Sirmaur, H. P. and Smt. Surender Kaur d/o Shri Lekh Raj, r/o Village Rampur Banjaran, PO
Dhaula Kuan, Tehsil Paonta Sahib, District Sirmaur, HP he should file written objections and
appear personally or through an authorized agent before this court within 30 days from the date of
issue of this notice. After expiry of the said period, the marriage certificate would be issued to the
applicants by this court.

Issued under my hand and office seal of this court on 30-03-2017.
Seal. HARI SINGH RANA (HAS),

Marriage Officer-cam-Sub-Divisional Magistrate,
Paonta Sahib, District Sirmaur.
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